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THE WEST BENGAL STATE
LEGISLATURE (DELEGATION OF
POWERS) BILL, 1968—continued

THE DEPUTY CHAIRMAN: Mr. Niren
Ghosh.

SHRI NIREN GHOSH (West Beneal):
Madam Deputy Chairman, we ar, told that the
Bill is a consequential piece of legislation on
the formation of the Presidential rule. But I
beg to differ from that standpoint because
what this Bill proposes to do is to confer
power on the President to legislate on his own
without the consent of Parliament. Now, the
powers of the Assembly have been taken over
by this Parliament and Parliament is not to
legislate but on behalf of Parliament, the
President is to legislate. So, in fact. Parliament
is being shorn of the powers that accrue to it as
a result of the Presidential Proclamation. And
what does it amount to? In fact, it means Con-
gress rule by decree in the State' so long as the
election does not take place. Now. this is a
procedure, this is a method, to which I cannot
agri strongly object to it.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): What is your solution?

SHRI NIREN GHOSH: Parliament should
initiate legislation, Parliament should not be
confronted with a fait accompli—President
making decrees, making legislation. then some
time or the other placing it before Parliament
to concur with him or to make some
modification if he wants. Now, that never
happens. Parliament should never be confron-
ted with a fait accompli So. this process, this
very thing that all the powers of Parliament are
now to go to the President and for him to let
late, this procedure is autocratic, and 1 do
object to this. And moreover, it is Congress
rule by decree. That is the worst part of it.
When the Union Government at the Centre is
that ol' the Congress, we know that it is Con-
gress rule, since they have a majo lity in
Parliament. But even by-pass-of the
Parliament by tlie Union Ninet, to legislate
for the State, this is the very purpose of the
Bill. To this T object. It is a autocratic
Congress rule which we can never
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ept. On what right, on what basis,
he Government expect us to ac-
idure? ['he overwhelm

ing majority of people of West Ben-

gal are impeccably opposed to Cong-
rule in any shape or form. That
being the position we ci ake it,

we cannot accede to such a piece of it ion.

since you have brought about this
particular pattern  of things to come into
existence.

Now. Parliament should be completely
seized of the matter; whatever piece of
legislation, it is Parliament which should
legislate and not the President by decree, that
is the Union Cabinet by decree, this is the Iirst
thing.

Secondly, I would like to say, what
is that Consultative Committee that
is going to be nominated by on the
advice ot the Union Cabinet: "Forty
Members of the House of the People
and twenty Members of this Ho
Now, there are forty Members from
West Bengal in the House of the Peo
ple. Out ol that number, at least 2(i

to 27 belong to the Opposition. Can I
:1  that in the so-called Consulta
tive Committee, out ol those 40 Mem
bers, ai io, i 26 o, WI or .1l ivould be-
to life Opposition? On what
is "his nomination business go-
ing to take place? I have every doubt,
every  apprehension  because it  is
honest; the Congress Govern
ment at the Centre is not honest.
With an  overwhelming majority of
the Members of Congress persuasion,
they  will  park  that Consultative
body and try to see that it is giving
advice to the President on all mat
ters. If this body is to be constituted
at all. o;M ol' those 40 Members, at
least 30 to 33 should belong to The
Opposition, Otherwise, this body will
, acceptable to  tbe  people oi
t B< tigal. Madarn, let me make it
clear—they will look wupon this body
with  suspicion, with  quite  reason
able suspicion, with justified suspi
cion, that any piece of advice that
would be tendered by this body is
a partisan advice and
would militate againsl tlie interests
oi the Stat unless a clear assu-

is given that this body will be il in
consultation with the Opposition, in
consultation with the United Front in West
Bengal and the
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Members of the Opposition in Parliament, in
both Houses of Parliament. vi e cannot accept
such a consultative body and We cannol give
a clean chit. On behalf of the people of' West
Bengal, we want to put the record straight thai
we will nol accept such a body, we look upon
it with suspicion, as a partisan body, not
favourable io the interests of the State,

Madam. 1 would like to stress one point,
since the Home Ministry is concerned with
this. For all the bung-lings that arc happening
in India in the different States after the Fourth
General Elections, Madam, the Cabinet is
collectively responsible. Their is no doubt
about it. But the Home Ministry comes
directly into the picture. Shri Y. B. Chavan is
the Minister-in-charge. He is one of the most
important members of the Cabinet. In fact, in
the olden days, when Pandit Pant was there, he
used to be considered as the No. 2 in
command, next to Nehru. The Home portfolio
is such an important portfolio. The Home
Minister comes directly into the picture. And
may I put it before the House thai Mr. Chavan
has made a mess of it though the Cabinet is
collectively responsible. I indict the entire
Government and the Centre for the process of
disintegration, for the process of political in-
stability, for the process of bankruptcy that
they have led India to divisive tendencies. It
is only by these tactics that they are
prospering. It is why. Madam, that by their
policy of suppression of the States they are
making ihe people oi the States one after the
other against the Centre. It is happening and it
is bound to happen, and in this whole picture
Mr. Chavan is directly responsible. That is the
point that we must remember.

Now, Madam Deputy Chairman, Mr. Y. B.
Chavan, coming from Maharashtra, made a
bid for becoming an all-India leader, a leader
of importance, perhaps aspiring to the post of
Prime Minister even now. And of course that
is their quarrel. That is Mrs. Indira Gandhi,
Mr. Morarji Desai and Mr. Chavan settle their
business amongst themselves in their kitchen
Cabinet. One tries
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to put down the other. But that is their affair
though wt are also interested in a way as a
political party. Since they are part and parcel
of this Parliament and are running this
Government we cannot close our eyes to all
these facts.

SHRI 13KAIIMANANDA  PANDA
(Orissa): Would you like to be< the umpire as
suggested by Mr. Chitta Basu?

SHRI LOKANATH MISRA
(Orissa): You may not be interested in the
Cabinet kitchen but you have to be careful
about the kitchen fire.

SHRI NIREN GHOSH: Yes, licking
you up or licking un this Parliament.
Anyway, in this process Mr. Chavan
wanted to project his image across
tbe entire country so that his shadow-
spreads across the length and brea
dth oi. what is called. India. Unfortu
nately it is now a black shadow a
dark shadow. He has tarnished his
image for ever because during the
wherever democratic for
ces have tried to assert themselves
Mr. Chavan, and hip Home Ministry,
on behalf of the Government of India,
have tried to come dov ti w ith a
heavy hand upon them. At the same
tmn he hfes not put down the divi
sive forces, the black forces, the com
munal forces and all that. They have
been given a free hand. That is how
dis rule ol ! He believes
instrike the democratic for-

ce-, and, in the process, making Centre mere
authoritarian. They scuttle whatever
democratic rights I'). States enjoy, make them
toe the line of the Centre: otherwise the
State:,' people are nol to enjoy any rights.
But when the communalists run riot, when the
Shiv Senas run riot, when anti-national forces
run riot, they are not curbed. This is the image
that Mr. Chavan has succeeded in projecting
across the country. Whatever possibility there
was of Mr. Chavan projecting a good image of
an able administrator, of an honest
administrator, he has finished all that
possibility. The policy of looking to the
interest of the people and cultivating
friendship with them pursued by others has
gone once and for all. Let me put it clearly.
So the Home
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[Shri Niren Ghosh] Ministry and Mr.
Chavan personally, are directly responsible for
all the dark spots in the country though, I
repeat, | cannot absolve the other members of
the Cabinet, neither Mrs, Indira Gandhi nor
others, because thtey are .collectively
responsible. Their policies have generated
reactionary, anti Indian, anti-national, pro-
imperialist and anti-rights atmosphere- in the
people of the States. These people are anti all
these things, and Mr. Chavan is directly
responsible for all this. To all his policies
there may be applause from the bourgeois
papers and monopolists but he has succeeded
in plunging the whole country into darkness.
That he has managed to do.

Now, Madam, I would like to say that there
can be no free and fair elections in Bengal
unless Governor Dharma Vira is removed
forthwith, without the least possible delay
along with the coterie of officers who
conspired to dabble in politics, with the green
signal from the Centre. Thtey are Shri
Upananda Mookherjee, Inspector-General of
Police. Shri M. M. Basu. Chief Secretary of
the Government of West Bengal. Shri S. B.
Roy, Home Secretary, Shri P. K. Sen. Police
Commissioner of Calcutta. AU these top
echelons today are directly responsible. Thoy
conspired to sabotage the policies of the
United Front Government

THE MINISTER OF STATE IN TFIE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Is it proper,
Madam, to make allegations against Officers
like that?

THE DEPUTY CHAIRMAN: You
cannot name them.

SHRI VIDYA CHARAN SHUKLA: He
can say generally but not name them.

SHRI AKBAR ALI KHAN: Mr. Niren
Ghosh, you can say officers in the
Government. It is not proper to name them.
SHRI nni'PESH GUPTA (Wesl.al): Ona
point of procedure,when was it  decided
not to namethem'' They are directly under
them?SHRI VIDYA CHARAN SHUKLA:
There art rulings on that.
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SHRI NIREN GHOSH: 1
cord one fact. Let them
Me said that the poll alerted.
It was wunder the signature of Mr.
M. M. Ba n Mr. A joy Mukher-
jee was still thfe Chief Minister. It was done
without his knowledge. These officers were
responsible. They did it under what provision
of law? Is it not a conspiracy? What right has
he to issue such orders? He is bound to obey
'ind carry out the policy of the Cabinet. He
went beyond his scope, beyond the
constitutional bounds and entered into a
conspiracy along with the Governor. Can they
explain it?

would re
explain it

Then the Ministers slowly went out of the
Writers' Building because they knew that their
dismissal was coming. They knew tbat Dr. P.
C. Ghosh, that Umichand, was going to be
installed. Therefore, they slowly sneaked
away from the Writers' Building and found
themselves in a few minutes at the Raj
Bhawan Gales. This is as a result of their
direct pari in the conspiracy. And may I tell
you, Madam, that Mr. Amy Mookherjee and
their group, the B.K.D. group, understood
their Upananda Mookherjee used to supply
them with fabricated statements. Behind their
back these officers used to manufacture
fabricated things . . .

THE DEPUTY CHAIRMAN: You m d
not indulge in all these things.

SHE1 NIREN GHOSH: . . . He ust]I to
fabricate things so that he could mould his
opinion, He conspired againsl these Ministers
trampling un-

foot all canons of decent
our of an officer. Mr. Jyoti Basu,
then Deputy  Chief  Minister, once
told Mr. Upananda Mookherjee that
though he might not agree with their
views ov the policies of the Cabinet,
he should obey the Chair. He told hirn
that so long as they siting in
the Chair, that is. they were in office, iuld

obey, Whal does it mc an?

behavi
the

II MMm.ni 1 ng. lie was

trying to scuttle thi policiesof the
United front Government.There-
force, unless thel ere

can be no free and fair electi*
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Madam, I would like to tell Mr. Shukla. He
said something. But he concealed certain
information. I charge him with the fact of
concealment of certain information from the
House. What did he say? He said that there
were arrests under the Preventive Detention
Act. the P.D.A.. during the United Front
regime and also during Dr. P. C. Ghosh's and
Dr. (Thunder's regime. And he gave certain
figures, But when we asked him "Was a single
political person arrested under the Preventive
Detention Act during lhe United Front Re-
gime?" he kept silent. Why? Does he not
know? He knows. He should have given the
information that during the regime of the
United Front. there was no political vendetta,
there was no political persecution and Cong-
ress was allowed to function unhindered . . .

SHRI C. D. PANDE (Uttar Pradesh): They
let loose forces of anarchy,

SHHi NTREN GHOSH: . . . and not a
single political, person was arrested and
put under preventive detention. But even now
more than 400 political persons are held in
detention under the Preventive Detention Act,
They are all political persons, persons
belonging to trade unions. Kisan Sabhas and
different political parties. Now, as long as
Governor Dharma Vira is there and as long as
il is coterie of officers is there, they will be
under their dictates: they are dictating m
collusion with them and they are pursuing a
policy of vendetta against the constituents of
the United Front. How can you expect any free
and fair election? You cannot expect . . .

THE DEPUTY CHAIRMAN: You
must finish now.

SHRI NIREN GHOSH: Except Mr.
Ananthasayanam Iyengar, I speak with full
responsibility, all the Gov-"innrs in the
States have been tools in th< hands of the
Government al the Centre. They have behaved
in a partisan way and have flouted the
principles of democracy. They are Congress
tools. They stand indicted. Nobody wants
them. It is a bad omen
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for our country that you are utilising all those
Governors as your hen-(hmon. That is the
position. And these persons as Shri Bhupesh
Gupta said, are related to Charat Ram and
Bharat Kam and his sister has been married to
one of them and is holding shares. Is it not a
fact. Madam, ' that Mr. Biren Mukherjee,
Charat Ram and Bharat Ram frequented the
corridors of Parliament, met Mr. Morarji Desai
and Mr. Chavan and tried to topple the
Government? Mr. Dharma Vira was a part and
parcel of that conspiracy directly. This is
another fact. Madam, that I want to put across.
Such being the position let me make it clear that
unless this coterie of officers is removed, there
can be no free and fair elections in West
Bengal, and there can be no good
administration running there. They are pursuing
a policy of vendetta. There is violence and
lathi-charge daily on the workers, peasants and
the common people. How long shall we tolerate
this rule of anarchy unleashed by Mr. Chavan
and the Home Ministry and their stooges and
henchmen? So I say that the entire coterie of
officers who are res ponsible should be
removed, if there is to be any honesty and
integrity, if there should be free and fair elec-
tions. So, Madam, with these words, 1 totally
oppose this sort of procedure, this anti-
democratic procedure, this procedure of
Congress rule by-the backdoor for six months
which we will never tolerate in Bengal or in any

State where there is a non-Congress
Government.
Wl e T A (IHE wEer) -

3T wAEET, ° s a4
TYETAT FAT WEAT 2 A T T fay
W A aE At fE v v Ave e aner
TEAA FTAA AL 2T AAT 2 AT 9
afefeafa § woirez =7 av w91 9T
2 Ay b vz frrey gy A g
f fam afrfenfamt & qoitez =
fam am. mfapr g ny nifafa
fAame g9 urrrs ¥ 9)e mmooafer
A REITHIA F AT AT F7 mm-qr
21
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e e o fEE A w2
gu® gra afeadl gara 7 orefa
FTEA AT AN AT B AT AT )
feg oo s g3 Az wrsATA faa
arfer fv 6 @ 1 wafy &7 sy 27
A% THA! AT FTA FTOGART AHA TH
1w o adt gem e dva w
a7 0 A7 FET A AT PR oA 6 WA
¥ A7 3g 7T wEata & oarET
vz fFar mar 917 59 A% #1419
F8f ® a9 W gure A uré | gafan
W fAam s Al g o6 " w6
yafar & qesra afe=wdT g 7 Tty
FT araA Frn G4 fwar s wfga
ng AT ZH WA T AR d

A AT W A TR AR Z
f& "rer gAFET ¥ F1 UF TIH
GEATT § fawer 2, &5 A1 A 0Ol
T q7E A A AT WWAR FAgE R
fa agr 7 AU AT A FNT | g
fﬁzﬁﬂmﬁmwmﬂhmmxﬁm
3 fa w1 wARAET WA 2, AR
wrnfire 7 T FATEWT AT A AT
2, 4F WA 1AL, TH A I AW
frareys w9 % T2 A AR T TAHAA
AT FN FIAT AT AV FEC AT TE 20
T ATE WCOOHT  AMI T WA H 2o
gafan & FIRE AT 97 q AT
swgar g % oA § wAmand #
ot 1 Age A A S w2
0T 962 @ Wed  TATIT FOATA WA |

qrr 1 a7 faer 7 o saeefea
I F A AT AL R I AT AR
g srg % 3 o " A g0 W
20 #7 ey 47 f @ A7 A2 A5 AN
TR AT T AT FE L
faw gor et W A AT TR ST ST
iR W e w frreea %
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warfaw | A ey fraas ae 2 fa
™ g7 & W @ fagea w ow
REERLE I EO IR 2 1 C
TET AT | WAL qE AT AT Z1 AT
A1 FgA wwE A7 FifE 72 o Frez
wA &1 wafa ¥, Fa vty s g
TAA F FAT 0T fHAT AUoATAT 2
T AGA F X F FGT FT AHIT A AT
2 AT T8 W1 ANA G F fAw
41 FA7T 3T 1 AW FT F feAr
T FrAEfy &1 oW wmE ¥
Fram & fan e 7 oAwAr 20
wafan gw qww F 5 oo oA A
T A F1 AT FHE ef avg o ge
A o g v Afer & § e 2
f g st Forazfea #0ET F9m9 A A
FET e 7 3 qfeset Fare Ay wirvae
a fafwa wifzar 41 s feafa 2 0%
HANA A, g (o § grare
WEAWE W e o faafar @ o
ifgr 1 7z vw e F gt g 0
HFAT F

A1 E oA # qg ot wEar qmwAr
7 % o1 awr qgi vw oW wreEfas
wfeqar 2 w17 Mo o mo ¥ wearia
fo i w1 vy war 3 Tt &
ATTA AV A 9T I AW H GARAT
13 %A1 Afgq | a1 6T govw Wt
T TRV WO AT AT AR |
i are F weri B et
o1 faar avea adt v s wnfan
# s g Fo aowre ag v g @A
2 g9 2 & @dq ¥ I9% 7N TH
nfazer & for smane q¢ oo aeg A
F1tdte Fo Uo & W= AT AT 2 |
T A7 7 7 AT wEr 5 drodro
o & eAg TE & AATT 7E gey
Zrn fe e faft 2w % fasre o
A W nfae A I e R
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# w0 R QAT & g TA Hn
aifgm g mar qEE on AvE R A

FEN AL FAT F A A S AT 2
ag Ml g4 g gt a4 AT g

A SEFT § AHA TATT A 7 AN
AT ATHTE T AATAT FY FACRL T
Al gaa et Fr afaar gar w917
WY 4E  WETRIT AT 2 A1 el
i wfdqear azdr ) T A § AT
€T TH, GE WA 9T 20

THE DEPUTY CHAIRMAN: The
Minister.

sl TR (3T 9

WAL, WO FIAAT AEAT Z )

THE DEPUTY CHAIRMAN: You will
have to be very brief. We have si ill to go
through the amendments and the third
reading. You can have
> n minutes.

Wit TTRATCOAW - WIAATAL, =06

At AT o0 B Are Zraan

THE DEPUTY CHAIRMAN: Yesterday, I
am told—you were not in the House, Mr.
Rajnarain—the House had agiieed, on both

sides, that this should be finished within one
hour.

ot T - oz fgad T
ar farr wrar g favren & ad afe
faar wwr g, wen g W ann
Ara1 | 29 e A ATE g gArEe
HIEA W FT AR AVT AW fan qure a8
d f o afeseit g % g @ owEa
A7 | AL T AR AN STAFAT ATA HT
At onE oA twr o AmE F1 ZwAr AT
ZaT7 axw fwea oA wwae weEr oar
qzA N AwaAl g & oaw g sfAwe
o1t g A sarEleT Afrar AT
B a7 AATH AT A4 20 2R
fa & sy Wz wroon 2 av A
T 37 W7 AT ag fRer 2
dff wer afsamr @ w0 7manfa
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v AN e A Treata wr arad
AT AT 9 A T AT AA W
FTATT F1 F04 & faa  arfaame
¥ wfa{vw wwm zar 2 wiv ni-
A7 § 1 H1% §1 71% F70 IAH1 AT
ZET ) Wagd drwra ¥ Eva §TRE A
AT A ¢ % TR R 98 A6E-
AT TZA T AGT WL ) 9AEE w
HTA 7 42 TN AT 2, WS B9 709
F0 FF AT Z A ) IHET qgAAL
T za  aEaTAz €1 wafa g
71w Afga dr ) A o oww
AVETT BT BV W4T TET 21 WA
®A T q § $ET7 AMA 41 59 917
gra ufafer a7 &8 g7 w7 2 T
A1 fam T w3 A A A 2
7 ¥ 3 /AT T W ORI F A
97 vz T TR ATHT 999 21T A
AT FAT GfEATT ST SIA7T 97 2,
AT AT TR &1 fzareEr zom, e
FAAA T W, A, 7 AT A Z107, & TA0HAT
7 f& az v afwa wqam 1 oAe
gt F7ary w9 f 4 o i
TAF, WH YAAAEATT GATT WY may
sfasrrandr st 1 N fFTrg FE )
Rama 7 g fEoa g
A7 & 0 ¥R A A 2 S
far nfz w1 729 1 4% uF FEm
FT A AT INE AT FARA Z1 AT
e wTT 421 2 fwogw gAreE g A
FAFT 9T 2%, 3 9 A oy
FATZHTT ATATA 9901 7 W17 297 TATZHTT
afufa # grer afesaw Far4 #1 g
T 92 375 73 =1 8 gaearsfr
F TR 2

AT T AT Ard 7 az e wwar
f w1 glemmn « a7 0oy A7z #1
fasp o srpnn o A1 97 A% 4 s v
g% v s & n3 wmamm fon
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|1 T |
oyt ot b afaer §ose g &1 oA
Fa0 zr ooYyr wv fwr o #T oWr ox
T AT & wreAwa faar ay e
a7 (g a7 41 7 oA £ S P
v g1 faaw 2 i nar g
sh fem o m gy 9w g fr g
SEAT T AT F FZ AFA J UL A
0 ERT HEA g AT g A
¥ warefar A faws o o e
wwg An A agow A 2w
WY AT TH AGE T AT AE AT ATA |
wiw a@r W gfoan ® a7 o# sy
8 frr ofsqedy amA & arr 1 fwad
w2 ad gm AT & arx I
g & AT W AT e @7 A8
¥ fadl % a3 g7 aoai ¥ AT W
Frgerd Sl | mfaT g g g )
wA A AWM AZTT AW gA G0 W
afealt SWA T AT A FOH TE FO92
FTAT A 5, AR KT HIACTRATT 1
afr & forr g Pl §1 751 FEA
T o@ A AW A% w9 AT W
W Aew w21, wg whEwT IAe
A AT XY | MZ AR AET T A
2 AT W AAAT g1z 5 2w P
AT =raey 1 39 2 7 ghfesy
FTA ATE )

wrEpn, 0% A # e wgar
A # v wtz 2o %7 afafafaes
wal .11]-"?‘!:6 aar & WY 20 U
ot ¥ 1 el gara | fae e w
W W ag 4 A E e i
fr At za o w7 & 3@l wiwr wA
W oAy E ) aft g e § am
g & | % wTR T oAw W
tE WIT YA VAT wA et w1
aod, & faT oa @ wreena 2r ar f
o1 @) FEAT § a2 95 WEE a1 90
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qrEr w7 avnn, afz fraa B o
T AT UL ANE T W E 39 Faa
T FEEt F1 A AT it
A g et ® fAw oA qgad
Fempr sty it afessin s 0 faeen
TAT T AZHA AT WL FAT] ATH(T F
BN FT T G 0T O E HIEIEAATS
af dr, 39 ad AT w0 owtaor e
20w W o 4y 97 wEafa
s Avn 2 afs ave w fgas
B O T FL G T F T
27 A AT ® g i e o ey
er v faelt o gea 9 wraw
arEf e agwy aagwe afqfy & 5
a1 otz afewdt dar ® fader g
FAMIF1 daw gaEse qfwfq aqrd
AT, TE FHTT FEAT 2

Wi, A 99 A9 T o9t 43

T )

SHRI VIDYA CHARAN SHUKLA: Madam
Deputy Chairman, as was said yesterday, this is
more or less a consequential measure which
follows lhe approval by this hon. House of the
Presidential Proclamation.

SHRI BHUPESH GUPTA: How it
consequential?

is

SHRI VIDYA CHARAN SHUKLA; Because
this makes certain arrangements which arise out of
the Proclamation that the President issued and
which this hon. House approved yesterday
unanimously.

Madam, Mr. Bhupesh Gupta while aking repeated
his earlier speech in the day and he was mostly
attacking the West Bengal Governor and Ii."
forgot everything else. But he made one point
which I think deserves a reply. That was about the
powers of the Consultative Committee. Now if
hon. Members go through the Bill, they will see
that the nam'' is 'Consultative Committee'. It is a
Committee which is to give advice to the President
on the legislative business to be undertaken.
There is no



4539 West Bengal State

Legislature

question ot' any powers for such a Committee
which is constituted only for consultations.

Now some other points have been raised by
Mr. Niren Ghosh. I quite understand the
ferocity of his speech because probably we
will be missing him in this House for many
many months together. So we should be
dulgent to him and we should not mind if he
oven goes beyond certain limits wliich he
normally puts on him-selft ihilcrruptton)
Madam, he suggested that the Consultative
Committee which is being made—the non.
Member, Mr. Rajnarain, also gave this
suggestion—should reflect the composition of
the West Bengal Legislature. With all respect I
would like to submit that this Consultative
Committee is going to represent Parliament,
not the West Bengal Legislature. And we are
taking as much care as we can to see that the
party composition in thfe Union Parliament is
properly reflected in this Committee. We do
not want to be partisan in this matter. We have
laid down the standards which we have
followed in earlier instances and we are
following them here also.

Another suggestion that was made here was
that the legislative measures should come
before Parliament rather than the President
enacting them for the States which are under
the President's Rule, particularly West Bengal.
Now this is clearly inconceivable because at
present this Parliament which sits for about
seven months in a year cannot also undertake
the legislative and financial business of the
three State Legislatures and still complete its
own business. Even if we sit uninterrupted for
the whole year. I do not know whether we will
be able to finish our work if we undertake to
bring everything before Parliament. Obviously
it is for physical reasons thtat we have to take
this opportunity to make a provision of this
kind so that the President's Rule can go
through with the least possible delay and the
hon. Members who represent the country and
particularly that particular State snould have
an opportunity to express their views which
arc-always taken into account.
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Shri Thengari said that this Committee is
unwieldy. As you might be aware-, previously
we had been forming committees which never
exceeded 45 Members. The strength of the
committees were alwavs kept at 45, 30 fr om
the Lok Sabha and 15 from this House but this
time the party composition is such and also
since West Bengal particularly—which has
come unfortunately under the President's Rule
and it is very unfortunate for Bengal that it
has come under the President's Rule and it has
happened for the first time—is a very
populous State and there are a large number of
representatives from Bengal in both the
Houses, we thought it would be only proper to
have a little bigger committee.

SHRI LOKANATH MISRA: If population
is to be the consideration, then you would
have to have double the number for U.P.

 SHRI VIDYA CHARAN SHUKLA: The
Member is quite right. We will have to have a
bigger committee for U.P. also, there is no
doubt about it but I am explaining the reason
why we have exceeded the usual number of
45 and increased it by 15 Members so that all
the groups in the Parliament may be properly
represented there, and we can accommodate
more Members from Bengal.

I have touched upon all the relevant points
that were made in this debate. I do not want to
go into the irrelevant points which many
Members, particularly Mr. Niren Ghosh,
made. Here I would only request that this is
not a political matter. We have tried to be as
objective, as non-political as possible and I
would request Members to give their support
to this Bill which is only a temporary
arrangement which has been made with all
good intentions and honest intentions to serve
the people of Bengal in the interim period till
they have an opportunity uf electing their own
representatives.

SHRI BHUPESH GUPTA : Yesterday in
the A.LR, we heard that there were some

meetings in Calcutta between the Chief
Election Commissioner and the
representatives of the parties and  certain

tentative decisions had
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been taken on the basis of near-unanimity
about the time of the elections— 3rd or 10th
November. I would like to know whether
from the Governor or the executive there the
Central Government has any information and,
if so, what is the position?

SHRI VIDYA CHARAN SHUKLA: T have
also seen the Press reports about it. I have not
had any official information from the Election
Commission but it appears that the Election
Commissioner has been consulting the major
political parties In Bengal and as soon as we
hear from him, the date of the elections, we
shall announce it.

THE DEPUTY CHAIRMAN : The
question is:

-That the Bill to confer on the President
the power of the Legislature of the State of
West Bengal to make laws be taken into
consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN : We shall
now take up clause by clause consideration of
the Bill.

Clause 2 was added tn the Bill.

Clause 3—Conferment on the President of
the pcnver of the State Legislature to make
laws

SHRI CHITTA BASU (West Bengal) : I
beg to move :

1. "That at page 2, line 6, the words
'whether Parliament is or is not in session'
be deleted."

2. -That at page 2, line 10, the words
'whenever he considers it practicable to do
so' be deleted."

3. "That at page 2, line 11. for the words
oforty Members' the words ‘'forty-five
members' be substituted."

4. "That at page 2, line 12, after the
word 'Speaker' the words 'among whom
shall tie included all members who for the
time being fill the seats allotted to the State
of West Bengal in that House' be inserted."
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5 'That at page 2, at the end of
line 13, after the word 'Chairman'
the words ‘'among whom shall be
included all members who for the
time being Bl! th .illotted to
the State of West Bengal in Ilia! House'
be inserted "

Of course, wher) this Bill was introduced in
the course of The inaugural remarks made by
the Minister, it was said that it. is merely a
consequential Bill but it is not to be viewed in
that literary sense ol' the term because,
during this intervening period (his Bill will
have effecl on tne administration as well as the
legislative function-, of the West Bengal
State as a whole. Of course, 1 do not like
enter into the first reading of the Bill and in
this case, as a matter of principle, we are
opposed to this Bill which delegates the
entire legislative power to the President while
the Parliament is there. I move for the
deletion of the words 'whether Parliament is
or is not in session'. I do not know what is the
reason for the insertion of these words. Even
in the body of the Bill it is stated that while
any Act may be enacted by the President, that
will be placed before the Parliament and we
will be in a position to give our opinions. |
think the Government has something in its
view when they say that some Bills can be
enacted even when the Parliament be in
session or not. What is the extra purpose of
putting in these words'' Either it is bad
drafting or something else. It is redundant.
There is no necessity of having these few
words. Therefore, I have sought the deletion
of these words.

SHRI LOKANATH MISRA: Give them
the benefit of doubt.

SHRI CHITTA BASU: You can have an
enactment whether we are he-re or nol and
after that that will come to us and under
certain  procedures, we can  move
amendments also. Therefore there is no
necessity for (hese words.

Then I want the deletion of the words
"whenever he considers it practicable to do
so" in line 10 on page 2. I have the strongest
possible obje. tion here. The legislative
function I been taken over by the President,
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However big or respected he may be, he is a
single individual. In this Bill there is provision
for a Consultative Committee. This Bill
suggests that tne President can enact any
legislation even without consulting that Com-
mittee which the Bill proposes to set up. By
the dissolution of the West Bengal Assembly
the people of Bengal have been deprived of an
elected Government and in enacting any Bill,
the representatives of the people ot that State
have no say. Even in the shape of the
Consultative Committee there is some scope
ior discussion and giving suggestions as well
as exchange of opinion among the members of
the Committee but this Bill suggests that
certain Bills can be made into an Act without
consulting even this Committee which enjoys
very limited powers, as the Minister was
saying*. I am opposed to this very principle
that you are restricting the representatives of
the State in the exercise of their rights. You
are also preventing or limiting the rights of the
Committee—if not rights at least some
opportunity to give suggestions to the
President in the matter of certain legislations
which he proposes to enact in regard to
Bengal. You are giving that power to the
President that he may not also consult the
Committee. He may consult if it is found
practicable by him. Under the Constitution the
President acts on the advice of the Council of
Ministers and as a matter of fact the Council of
Ministers in this particular case wil be acting
on the advice of the Home Ministry. Naturally,
the Home Ministry, if it feels to make such a
law through the President. ;\ law which may
be anti-democratic, which may be
undemocratic, we will have to swallow it.
Therefore, I have suggested in my amendment
that, if any legislative measure has to be taken
by the President, ultimately on the advice of
the Council of Ministers, which boils down to
the advice of the Home Ministry, it has to be
only after consulting the Consultative Commi-
ttee which, as I have stated earlier, has very
limited opportunity, has very limited scope to
tender advice. Therefore it is undemocratic;
even if it be for a limited period of time. It is
verv undemocratic and contrary to the basic
principles of the Consti-
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tution to have such legislative measures even
without  consulting  the  Consultative

Committee which you are going to propose by
this Bill. Therefore my amendment is this that
the particular words, "whenever he considers
it practicable to do s must be deleted, because
it restricts the very limited right oi' the
Consultative Committee which has got
limited opportunity to tender advice to the
President in the matter of legislation.
Therefore it is undemo-cratic and the words
have to be deleted.

Then my third amendment seeks to
substitute "forty-five members" for "forty
members", and my fourth amendment seeks
the addition of "among whom shall be
included all members who for the time being
fill the seats allotted to the State of West
Bengal in that House" after the word
"Speaker". Madam, this is a very important
Clause, because I want to remind you of
similar legislations passed in this House,
particularly the one in relation to Haryana,
which we had the occasion to pass about a
month or so ago. Now in this case the
Government has markedly departed from the
traditional method, has markedly deviated
from the traditional method, has abandoned
even the accepted principle in the case of
Haryana—at least I have not seen another Bill
of this nature. In that Haryana Bill it was said
that the Speaker will nominate to that
Consultative Committee all the Members of
that House who were such members for the
time being. Here you have simply given the
number. [ have got nothing to quarrel over the
number. It may be forty-five, forty or even
sixty: I have nothing to quarrel, but what is the
basic principle? What are the underlying
principles  which have prompted the
Government for not having a provision of a
similar nature, similar to the one that was
there, is still there in that Haryana Bill
enacted? What is the basic pi ineiple which
made Government to depart from that princi-
ple? I have got my own doubts, Madam. If you
permit me to say, I must say that I have got
this doubt. Don't take it that I am passing any
insinuation. Of course, I belong to a political
party as you do, and politics
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[Shri Chitta Basu] must have something to
do here. 1 have my apprehensions and I ap-
prehend that there is something up the sleeves
oi Government in this particular case. Madam,
I think you know that, in the Houses, as the
Parliament of India is constituted today, Irom
West Bengal there are forty Members in the
Lok Sabha, and in this House there are sixteen
Members from the State of West Bengal. And
what is the political 'composition of these forty
Members f Lok Sabha? You will know that
Congress has got only fourteen Members in the
Lok Sabha while twenty-six come from the
Opposition; we have twenty-six Members in
the Lok Sabha representing the Opposition
parties in the State. The Congress has been
reduced to a minority— it has only fourteen
Members in the Lok Sabha. And even in the
case of this House, out of the total sixteen
Members the Congress has got ten, and the
Opposition six. Now, after the Members retire
from this House the position will become such
that from the side of the Congress four will not
be returned thereby reducing the Congress
Members to six, and from the side of the
Opposition two will not he returned thereby
reducing the Opposition Members to four and
if you add up these figures for this House to
the figures in the Lok Sabha, the position will
be that the Congress gets twenty Members,
both Lok Sabha and Rajya Sabha, and the Op-
position gets 30 Members, Madam, my
apprehension is there. Had the Government
retained the previous position, that which has
been reflected in the case of the Haryana Bill,
in this Consultative  Committee, the
composition would have been thirty of the
Opposition and twenty of the Congress, and
the Consultative Committee would have a
majority of the Opposition. And only with this
particular thing in view the Government has
chosen not to lay down the particular principle
on the basis of which previous legislations -ef
this nature in relation to other States have been
enacted. Therefore, I have this grave
apprehension, that there are political designs
behind it, that there is an attempt to have their
majority in this Consultative Com-
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muter. I know tlie limitations ol'
Consultative Committee; whether a
majority or a minority, it makes very little
difference but the very approach ol' the
Congress Party in power leads me to make
this comment tliat they are still trying to cling
to power even if they have been thrown
overboard by popular verdict, (Interruptions)
It is a very inconvenient truth; therefore you
do not like to hear me. Now 1 want to know,
and I think the House has got the right to luat-
from the Minister what has been the basic
consideration in the matter ot bringing about
some basic changes in the matter of principles
for the formation of this Consultative
Committee. Why lias it h done so?

THE DEPUTY CHAIRMAN : Thai will
do now.

SHRI CHITTA BASU : I am not taking
much time. I have not taken the time to speak
in the first reading stage. So I am speaking
now and thai on the whole of my
amendments. This is a new thing".

SHRI G. H. VALIMOHMED MOMIN
(Gujarat) ; Say something new.

SHRI CHITTA BASU : Therefore 1 feel
that this piece of legislation is defective, that
even the limited democratic rights after the
proclamation of President's rule are going to
be reduced, are going to be curtailed.
Therefore I think that these amendments ought
to be given proper consideration, and the
House will du well if these amendments are
accepted. Madam, as a matter of principle I
would have been glad had tlie Government
accepted the proposal made by some hon.
Members in the matter of formation of this
Consultative Committee based on the
proportional strength of the political part its
reflected in the State Legislature. But 1 know
that it will be much moie inconvenient to
them. Also 1 have suggested that method only
because this Congress Government, on earlier
occasions, had accepted that principle in the
matter of the formation of that Consultative
Committee.

The questions were proposed.

ihe
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SHRI VIDYA CHARAN SHUKLA:
Madam, Deputy Chairman, if the hon.
Members see sub-clause (4) of clause 3
they would see in it a provision whereby
the Acts which are enacted by the President
would be laid on the Table of both Houses.
And then the Members will have the oppor-
tunity to have their say on them. In case
they are not satisfied with what the
President of India has done, they have a
mode through which they can have the Acts
amended. So. so far as this particular thing
is concerned, I think the Member, I think
the hon. Members should not have any
grouse that they will not have an
opportunity, or that the Members who are
not in the Consultative Committee will not
have any opportunity of saying what they
want to say about those Acts which the
President enacts.

3p.M.

Another point that the hon. Member raised
was about the provision according to which
he says laws could be enacted without even
consulting the Consultative Committee. I
would say that this provision has been kept
only for the purpose of any emergency. We
generally do not use it. We always bring
measures, as far as possible, before the
Consultative Committee and after taking
their advice we advise the President and he
then makes the law accordingly after taking
all the views expressed in the Consultative
Committee. This provision is kept here only
in case there is an emergency and some work
has got to be done immediately and there is
no Legislature and Parliament also is not in
session and Members cannot be collected at
short notice. At such a time this provision
could be used. But I would request hon.
Members not to view it with any
apprehension because the earlier record will
show that we have not used that provision
like that. Even at short notice we have been
trying to get Members together, get their
advice and then get the President to enact the
law. Of course, I I cannot satisfy Members
who doubt I perpetually and who think that
we i have something up our sleeves and we
want to deceive them and all thai.
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.without reference to any specific instance. I
cannot really satisfy them. As I have already
said, the composition of this Committee
should reflect the composition of the Union
Parliament and not the State Legislature b<
cause there are several parties represented in
the State Legislature which are not
represented here. If we take the composition
of the State Legislature into account and then
try to constitute the Committee here we cannot
give any representation to all those parties
which are there in the West Bengal
Legislature but not in the Union Parliament.
Apart from this argument, this Committee is
one which should reflect the opinion here. It is
really meant to reflect the opinion of the
Union Parliament and that is why we give it a
representative character as we find it in the
Union Parliament. But we have no political
motives in making the composition like this
and so I submit that the House should reject
all the amendments moved by my hon. friend.

SHRi CHITTA BASU Madam, the
Minister has not told us why the Haryana
principle has been abandoned in the present
case,

SHRI VIDYA CHARAN SHUKLA:
Madam. I do not think we have abandoned
any principle.

THE DEPUTY CHAIRMAN : Tin
question is:

1. "That at page 2, line 6, tbe
words  'whether  Parliament is or
is not in session' be deleted."

The motion was negatived.
THE DEPUTY CHAIRMAN ; The
question is:

2. "That at page 2, line 10. the
words  'whenever he considers it
practicable to do so' be deleted/
The motion mas negatived.

THE DEPUTY CHAIRMAN : The
question is:

3. "That at page 2, line 11, for
the  words 'forty = members' the
words 'forty-five members' be sub
stituted."

The motion was negatived.
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THE DEPUTY CHAIRMAN : The
question is:

4. 'That at page 2, line 12, after
the word 'Speaker' the  words
'among whom shall be included all
members who for the time being
fill the seats allotted to the State
of West Bengal in that House' be
inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is:

5. "That at page 2, at the end of
line 13, after the word 'Chairman'
the words ‘'among whom shall be
included all members who for the
time being fill the seats allotted
to the State of West Bengal in that
House' be inserted."

The motion ivas negatived.

THE DEPUTY CHAIRMAN : The
question 1s:
"That clause 3 stand part of the
Bill."
The motion loas adopted.
Clause 3 was added to the Bill.

Clause 1, the Enacting  Formula and
the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
Madam, I move :
"That the Bill be passed." The
question was proposed.

SHRI BHUPESH GUPTA : I have only a
request to make. I do not want to make a
speech. One point I want to make now
because I may not get a chance later. The
Indian Statistical Institute at Calcutta—a
very unexciting subject—is under the Central
Government and I understand from the
representations made here to the Central
Government and to the Prime Minister in
particular who is in charge of this portfolio,
that the Government is thinking of removing
the Technical Wing of the N.S.S. to Delhi
and is also disbanding that organisation there
which would mean the removal of those
workers from about 25 centres all over the
country and the whole scheme is based on
computerization of the work which they want
to start now in Delhi. Madam, this has creat-
ed a very great feeling among the
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scientific workers. They feel that they are
going to be retrenched. Indeed, many will be.
In any case they will have to leave Calcutta
now and go to various centres. Apart from
that the Technical Wing will be brought here.
Madam Deputy Chairman, in this connection
I would also like to say that if this is done
then the Indian Statistical Institute also will
have to be changed when the Technical Wing
of the N.S.S. is removed from Calcutta and
brought to Delhi, for the purpose of
organising the N.S.S. But I would say in this
way it would be disorganised. So I would
request The Government to look into this
matter. This is Centrally managed and it is a
Central Government institute in the sense that
the Central Government helps it and the
Central Government will be responsible for
the other consequences of the step which
they now propose to take. Therefore, I would
request the Government not to proceed with
the plan and not to disorganise the N.S.S. Let
the NS S. remain where it is and let them not
introduce computerization at this stage. Quite
apart from other things, scientific workers,
are concerned and this is not the way of
treating scientific workers. The N.S.S. has
done a good job and it is connected with one
of the well-known institutes in the country,
namely, the Indian Statistical Institute.

SHRI CHITTA BASU : Madam, regarding
the N.S.S. and the point raised by my hon.
friend Shri Bhu-posh Gupta, I would say that
in the matter of the Indian Statistical Institute
the Government had set up a committee and
that committee has submitted its report
suggesting that the National Sample Survey
should bo reorganised on the basis of the
introduction of computerization. That, 1
submit, Madam, will result in tlie
unemployment ot some 700 persons and the
displacement of a large number of employees
now working in Calcutta in the Indian
Statistical Institute. So it would be the duty of
the Government of India to see that in the
name of bringing in efficiency, in the
administration of the Indian | Statistical
Institute and in the name ! of increasing the
efficiency of the
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N.S.S. about a thousand employees are not
thrown out of employment and disbursed
throughout the country in these hard days,
and the Government should not proceed with
this matter.

SHRI VIDYA CHARAN SHUKLA:
Madam, we will look into this.

THE DEPUTY CHAIRMAN : The
question is:

"That the Bill be passed." The
motion was adopted.

RESOLUTION RE PROCLAMATION
UNDER ARTICLE 356 OF THE
CONSTITUTION TN RELATION TO
THE STATE OF UTTAR PRADESH

THE DEPUTY CHAIRMAN : Now we
pass on to the next item—Resolution.

SHRI OM MEHTA (Jammu and
Kashmir) Madam, before the hon.
Minister moves the motion may I request
that the Resolution and the Bill relating to
Uttar Pradesh may be taken up together?

SHRI BHUPESH GUPTA (West
Bengal) : No. no.

THE DEPUTY CHAIRMAN: That will,

depend on the consensus and desire of the
House.

SHRI BHUPESH GUPTA : It is quite
possible that I may want to support the
Proclamation and oppose the Bill of this
kind. One is different from the other. One
is an arrangement and the other is a big
political question. It does not matter if they
are taken up separately. We will finish the
work in the same time.

THE DEPUTY CHAIRMAN : May I
remind hon. Members that they should not
repeat ihe same arguments in their
speeches.

SHRI BHUPESH GUPTA : You see me
every day, Madam, we de repeat in life.
What else is life without repetition.
Madam.

THE DEPUTY CHAIRMAN : Yes
terday we took them separately anc today I
am willing fo take them ur
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separately provided we finish them by five
o'clock. Now let us start.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Madam, I
beg to move:

"That this House approves the
Proclamation issued by the President on
the 25th February, 1968, under article 356
of the Constitution in relation to the State
of Uttar Pradesh."

SHRI BHUPESH GUPTA : Say
Proclamation on the advice of Mr. C.
B. Gupta.

SHRI CHANDRA SHEKHAR (Ut-Pradesh)
: A Proclamation caused by the work of all
the Opposition parties, because of the
sabotage brought about by Comrade Gupta
and his party and not by Mr. C. B. Gupta.

SHRI VIDYA CHARAN SHUKLA:
Madam, though it may be futile and useless
but I would appeal to hon. Members not to
bring in politics into this matter.

SHRI BHUPESH GUPTA : Why?

SHRI VIDYA CHARAN SHUKLA : I
mean party politics. I say this because this is
a matter which is not liked by any of us. I do
not think hon. Members on that side like it
any better than we on this side. Here the
situation that was brought about in Uttar
Pradesh makes very painful leading. It is a
painful story in Uttar Pradesh and I do not
want to repeat that story here in detail. Still I
think 1 will have to trace the events which
led to this tragic state of affairs in the
biggest State of the country, namely, U.P.

SHRI BHUPESH GUPTA : I hope it will
not be politics.

SHRI VIDYA CHARAN SHUKLA: Well,
it will not be politics. I will j only say what
you have been saying about your other friends
and what those friends have been saying about
you. I shall only give the opinion that you
have about each other.

SHRI BHUPESH GUPTA : Then I will
want to say what opinion we have about
you.



